(Corrected as per Corrigendum No. 48/Rules/DHC dated 04.04.2022)

HIGH COURT OF DELHI: NEW DELHI

NOTIFICATION

No. 1¥Rules/DHC Dated: 22.02.2022

RULES FOR ON-LINE ELECTRONIC FILING (E -FILING) FRAMED BY THE
HIGH COURT OF DELHI UNDER SECTION 7 OF THE DELHI HIGH COURT
ACT, 1966 (Act 26 of 1966) AND ARTICLE 227 OF THE CONSTITUTION OF INDIA
WITH THE PREVIOUS APPROVAL OF THE LT. GOVERNOR OF NATIONAL
CAPITAL TERRITORY OF DELHI.

Short Title, Applicability and Commencement:

2.1.

2.2.

2.3.

2.4.

TheseRules will be calledie-Filing Rules of the High Court of Delhi 2081They
will apply to the High Court oDelhi and the District Courts and Tribunaisder the
control and supervision of thdigh Court of Delhi.

These Rules will come into force from the date notified by the High Courtvdhd
apply to such categories of cases and courts and tribunals as would be notified by the
High Court

Preface

These Rules will apply to elme efiling and efiling via Designated Counters and
facilities provided for diling through eeSewa KendrasThese Rules amend and
consolidate the existing Rules and Practice Directions.

Definitions

Action: includes all proceedings instituted in the Court such as suits, criminal

complaints, appeals, civil or criminal writ petitions, revision petitions, contempt

petitions, execution petitions, arbitration petitions, probate cases and interlocutory
applications.

Administrator: means the Registrar (IT) or an officer appointed by the Chief Justice
for administering and dealing with matters connected with or relatingfitmg for

the High Court. In so far as the District Courts are concerned it would meém the
Charge Computer Branch or any other Officer nominated by the District and Sessions
Judge (HQ).

Bench: means and includes one or more Judges assigned to adjudicate upon Actions
or thePresidingOfficer of the Court or Tribunal as the case may be.

Designated Counter: means and includes that counter which finds mention in
APPENDIX i | & APPENDIX i IA concerning the High Court and District Courts




2.5.

2.6.

2.7.

2.8.

2.9.

2.10.

2.11.

2.12.

2.13.

2.14.

2.15.

2.16.

2.17.

2.18.

2.19.

2.20.

2.21

respectivelyand those that may be included or excluttestdrom from time to time.

District Courts: means and includes the courts established and functioning under the
control and supervision of the High Court.

E-Committee: me a n s t he Committee constituted
Justice of India from time to time.

Electronic Filing (e-filing): means diling as prescribed through the Internet (at the
web portal of the Court) and through the internet/intranet at Designated Counters,
unless the context requires otherwise.

Evidence: means and includes evidence as definedeurthe Indian Evidence
Act,1872.

High Court: High Court means the High Court of Delhi.

Objections: means and includes deficiencies and errors pointed out by the Registry
concerning the Actions instituted in the Court.

Opposite Party: means defendant(s), respondents, judgment debtor(s) and non
applicant(s).

Party: means appellant(s), plaintiff(s), petitioner(s), complainant(s) and applicant(s).
PDF: means an electronic document filed in a portable document format.

PDF/A: means an IS@tandardized version of the Portable Document Format (PDF)
specialized for the digital preservation of electronic documents

Physical Filing: means Actions and pleadings filed as hard copies.

Pleadings: means pleadings &t in support or defence of an Action including
affidavits, additional affidavits and supplementary affidavits.

Reqistry: meansand includeshe Registry of théligh Courtand the Filing Centre of
the concerned District Court.

Statement_of Ddence: means and includes written statements, replies, counter
affidavits and additional or supplementary affidavits.

Sterile Environment shall include environment protected from dirt, humidity, fluids,
extreme temperatures, external electric, nuclear and magnetic fields.

Technical failure: means a failure of the court's hardware, software, and/or
telecommunications facility which results in the impossibility of submitting a file
electronically. Technical failure does not include malfunctioning of the equipment of
the person submitting anfie.

Third Party: means and includes any person or entity seeking to become a party or to



2.22.

2.23.

3.1

3.2.

3.3.

3.4.

41.

intervene in an Action.

Tribunal means and includes all Tribunalader the control and supervision of the
High Court

Working Day: means and tludes a day when the Registry of the Court is working
under the Calendar published or as directed by the Court.

General Instructions
Online efiling shall be made by visiting the web portal of the Cburt

Except as provided in thegtles, Actions, whether in fresh, pending or disposed of
cases, will be filed electronically by an advocate or litigant in person from their home,
office or other remote location in the manner provided in these Rules.

Any person who is unable to assethe diling portal would be entitled to make use
of the facilities provided at the Designated Counters for that purpose upon payment of
charges if stipulated.

For the moment the maximum size of thileis fixed at100 MB for the High Court

and 20 MB for the District Court, subject to enhancement of tfifeesize upon a
notification being issued in that behalf by the Administrator. Where the High Court is
concerned, in case the size of théle exceedsl00 MB, the Advocate or litigant
shoul visit any one of the Designated Centres for enablifiljng through the
intranet. Likewise, where the District Courts is concerned, in case the sizZdeof e
exceeds 20 MB, the Advocate or litigant should either split tfiee én parts not
exceedig 20 MB or seek the assistance of theéSd&wa Kendra located at the
concerned District Court.

Steps for Registration

Persons other than Advocates and litigants in person who are already registered on the
Court web portal will take the followinsteps to register themselves.

) Advocates

a)  Should visit the web portato view the form.

b)  Click the registration link.

c) Fill the form with requisite details.

d) Submit the filledup form along with a selfttested copy of the Bar
Council Registation Certificate or Bar Councitdard (in PDF format

! For the High Courthttp://dhcefiling.nic.in:8080/eFiling/ For District Courts and
Tribunalshttps://efilingdl.ecourts.gov.in/

2 For High Court http:/dhcefiling.nic.in:8080/eFiling/GetRegistration.doFor District Courts and
Tribunalshttps:/efiling-dl.ecourts.gov.in/register



http://dhcefiling.nic.in:8080/eFiling/
https://efiling-dl.ecourts.gov.in/
http://dhcefiling.nic.in:8080/eFiling/GetRegistration.do
https://efiling-dl.ecourts.gov.in/register

only).
1)) Litigants in person

a)  Should visit the web portato view the form.

b)  Click the registration link.

c) Fill the form with requisite details.

d) Submit the filledup form along with theself-attested copy of any
identity document issued by the Government (in PDF format only).

4.2 Litigants in person shall submit an affidavit/undertaking that they have not
engaged an Advocate in the Action. A litigant in person who subsequently engages an
Advocate shall make an application before the Administrator for transferring the data in
respet of the Action to the Advocatebds accol
application, the data in the Action shall be transferred in the user account of the
Advocate.The litigant in person will not be in a position to modify the data of the
subjectAction, without the permission of the Administratdys regards the District

Court, as and when the application is made available, the relevant procedure to be
followed shall be notified by the Administrator.

4.3. A login ID will be allotted on the nextworking day if the application is found
complete in all respects. The procedure for registrasi@et out qua High Court and
District Courtsin APPENDIX T Il & APPENDIX i IlIA respectively.

Frame of Pleadings

The pleadings should be clear atmhcise. Parties and third parties should set forth
their claims/averments in separate paragraphs. The statement of truth/ affidavit of the
concerned person must bear their signature. Opposite parties should also file their
replies under sequentially numbd paragraphs and headings (such as Preliminary
Objections and Objections on Merits).

Formatting
6.1. All the original typed text material including notice of motion, memorandum of

parties, main petition or appeal, interlocutory application(s),yreglatus report,
affidavit, documents, will be prepared electronically using the following formatting

style:
Paper size : A-4 (29.7 cm x 21 cm)
Top Margin X 2cm
Bottom Margin : 2cm
Left Margin X 4 cm
Right Margin : 4cm
Alignment X Justified
Font ; Times New Roman
Font size : 14

Line spacing : 15



6.2

6.3.

7.1.

1.2.

7.3.

8.1.

8.2.

(for quotations and indentsfont size 12 in single line spacing)

If any document is typed in a local language in Trial Courts, it must be
prepared using xxx Unicode Font 14.

The document should be converted into Optical Character Recognition (OCR)
searchable Portable Document Format (PDF) or PDF/A using any PDF converter or
in-built PDF conversion plug provided in the softwareP?DF/A is the preferred
format.

A documen which is not a text document and has to be enclosed with the Action
should be scanned using an image resolution of 300 DPI (Dots per inch) in OCR
searchable mode and saved as a PDF document. The procedure for converting a
document into an OCR searchaBIBF as mentioned above and as required in clause
8.1 is set out iIMPPENDIX 1 1.

Digital Signatures

The PDF document shall be digitally signed either by the parties and/or by their
Advocate. The digital signatures shall be appended on plades on the PDF
document as prescribed under the extant rules. If neither the party nor the Advocate
who has been engaged possesses a digital signature, a print out of the Action shall be
physically signed by the party concerned and/or their Advocasegordance with

rules and it shall thereafter be scanned and uploaded.

A List of recognized Digital Signature Providers and the procedure involved in
appending single or multiple signatures is set o&RPENDIX 1 1V.

A litigant in person or @ocate who does not possess a digital signature issued by the
competent authority can authenticatéled documents by-8ign based on Aadhaar
authenticationln addition to the above, for the District Courts a litigant in person or
advocate who does npbssess a digital signature issued by the competent authority
can authenticate-fled documents by making use of One Time Password (OTP)
transmitted to the mobile phone of the concerned person.

Do and Donodt s

The text documents and scanned documents set out in clauses 6.3 and 7.1 should be
merged as a single OCR searchable PDF file and should bentarékd as per the
Master Index, duly approved by the Registry. The procedure in this behalf is, set out
in APPENDIX 1 V.

The merged documents should be uploaded at the timelofeoefiling. Screenshots

of the manner of accessing the-lore efiling portal and for the filing of the main

case and documents including written statements, replies, replications, rejoinders,
affidavits and evidence by way of affidavit in a pending case are set out in
APPENDIX i VI & APPENDIX 1 VIA concerning the High Court and District




8.3.

8.4.

8.5.

8.6.

8.7.

Courts respectively.

Once €filing is accepted, the filing or registration number shall be notifiechéo t
Advocate or litigant in person.

In so far as @dence in the form of an electronic record, such as audio and/or video
files, which are to be filed in the High Cowr$ set out iRPPENDIX 1T VII shall be
followed. As and when this facility is madevailable for District Courts, the
procedure to be followed will be notified by the Administrator.

Special Characters are not allowed whitélleng Memo of Parties and Advocate
remarks.

Document Binary File Name Standards
The followingspecial characters are not allowed in a file name:

A quotation mark (™)

A number sign/Pound (#)

Per cent (%)

An ampersand (&)

Asterisk (*)

Colon ()

Angle brackets (less than, greater than) (<>)
A question mark (?(*allowed in Delhi HighCourt)
Backslash\)

Forward slash (/j*allowed in Delhi High Court)
Braces (left and right) ({ })

Pipe (])

A tilde (~)

The period (.) character used consecutively in the middle of the file name or at the
beginning or end of the file name.

File names should not exceed 45 characters in length, including spaces. Single space
must be counted as one character each.

Online efiling shall not be watermarked or encrypted. Thilezl documents shall
not contain any virus, malware, spavare, tojan horse or the like. All the-fded
documents shall be legible and free of markings, track changes or annotations.

Payment of Court Fees/Other Charges

Court fee and other charges can be paid either electronically by purchase on the online
facility provided by the authorised agency or from the Desighated Counters provided
for the purpose in the High Court and District Courts or from any authorized court fee
vendor. The Transaction ID provided upon payment of court fee and other charges is
required to be entered in the appropriate field at the time direnefiling.



10.

Retention of Originals

10.1. Originals of the documents that are scanned and digitally signed by the Advocate or

the litigant in person at the time offieng should bepreserved, for production or
inspection, as may be directed by the Bench.

10.2. The signed vakalathama, signed and notarized/attested affidavit and any other

document whose authenticity is likely to be questioned should be preserved, at least,
for two yeas till after the final disposal of the Action. Final disposal shall include
disposal of the Action by the superior appellate court.

10.3. Notwithstanding anything above, the following documents will have to be preserved

permanently:

a) A Negotiable Insfument (other than a cheque) as defined in Section 13 of The
Negotiable Instruments Act, 1881 (26 of 1881).

b) A Powerof-Attorney as defined in section 1A of the PowefsAttorney Act,

1882 (7 of 1882).

c) A Trust as defined in Section 3 of The Indiamdts Act, 1882 (2 of 1882).

d) A Will as defined in Clause (h) of Section 2 of The Indian Succession Act, 1925
(39 of 1925) including any other testamentary disposition by whatever name
called.

e) Any contract for the sale or conveyance of immovable ptgme any interest
in such property.

f)  Any other document as may be directed by the Bench.

10.4. The responsibility of producing the originals and proving their genuineness shall be of

the party that has electronically filed scanned copies aldbament.

11. Access to the Electronic Data of the Action

Free of cost access will be available to the authorized person(s) in respect filddta e

by any of the parties to an Action, as is presently being provided qua pending Actions.
This facility shall be in addition to the procedure put in place for obtaining certified
copies.

12. Exemption from efiling

i)
i)

Exemption from online #ling and efiling via Designated Counters qua either the
entire pleading or a part of the pleadings and/or documeratg be permitted by the
Bench upon an application being made for
upon issuance of an appropriate order on the administrative side, albeit in the following
circumstances:

where online efiling is for reasonset out in the application not feasible; or
where there are concerns about confidentiality and protection of privacy; or



i) where the document cannot be scanned or filed electronically because of its size,
shape or condition; or

iv) where the online -éling portal is either inaccessible or not available for some
reason; and/or

V) for a just and sufficient cause.

13. Service of Electronic Documents

In addition to the prescribed mode of service, notices, documents, pleadings that are
filed electronically mayalso be served through the designatedad IDs of Registry
officials to the email address of the advocates or parties, if availabieal IDs of
Registry officials will be published on the Court website to enable the recipients to
verify the source ofhe email.

14. Computation of Time

14.1. Wherever limitation/time limits apply, it will be the responsibility of the party
concerned to ensure that the filing is carried out well before thefcdate and time.

The date of diling will be taken ashat date when the Action is electronically received

in the Registry within the prescribed time on any working day. For computing the time
at which efiling is made, Indian Standard Time (IST) will apply.

14.2. Efiling through Designated Counters will permissible up to 1600 hours on any
court working day. Online-8ling carried out afterl60thours on any day, will be
treated as the date which follows the actual filing date provided it is a court working
day. Actions filed on a day declared as gazetigidiay or on a day when the court is
closed, will be regarded as having been filed on the next working day. For the
computation of limitation, online-Bling shall be subject to the same legal regime as
applicable to the physical filing, save and ex@pprovided hereinabove.

14.3. The facility for online -iling through the web portal shall be available during all
twenty-four hours of each day, subject to breakdown, server downtime, system
maintenance or such other exigencies. Wherénenefiling is not possible for any of

the reasons set out above, parties can either approach the Designated Counters for e
filing between 10 am to 4 pm on court working days or take recourse to the physical
filing. No exemption from limitation shall be permitted dretground of failure of the
web-based online-ling facility.

14.4. Provisions for limitation governing onlinefieng will be the same as those
applicable to the physical filing. The period of limitation for such actions will
commence from the date et efiling is made as per the procedure prescribed in these
Rules.

15. Procedure for Filing Caveat

All caveats can be filed elme. In so far as the High Court is concerned, the procedure
is set out inAppendixi VIII . As regards the District Court, aand when the
application is made available, the relevant procedure to be followed shall be notified by
the Administrator.



16. Hard Copies of Pleadings and Documents filed Electronically

Advocates, as well as parties, may print hard copies of all pleadmfjyglocuments
filed electronically for their use in the court or elsewhere. The Registry will wherever
required to prepare hard copies for official use.

17. Storage and Retrieval of €-iled Documents and Pleadings

E-filings will be stored on an exclusiveerver maintained under the control and
directions of theéHigh Court/ E-=Committee Each such filing will be separately labelled
and encrypted to facilitate easy identification and retrieval. The security of such filings
will be ensured. Access toféin gs would be restricted in the manner provided herein
above and as may be notified from time to time. For continuity of operations in case of
disaster, natural calamity or breakdown, a mirror image-filfngs available on the
servers located in the Courtay be maintained at different geographical locations, as
decided from time to time by thdigh Court / ECommittee.

Provided formarking electronic records as exhibits in the course of the trial, the
protocol set out inAppendix 1X shall be followedquathe Actions instituted in the

High Court As regards the District Court, as and when the application is made
available, the relevant procedure to be followed shall be notified by the Administrator.
However,the mere assigning of a unique number to thetreleic record will not
amount to the authentication or proof of such electronic record. Nothing in these rules
shall be construed as dispensing with the proof of the electronic record as required
underthelaw.

18. Residuary provisions

18.1. Thee-filing made by an Advocate/litigant in person will be rejected if they do not
follow the protocol mandated by these Rules or practice directions.

18.2. Subject to such further directions as may be issued, it would not be obligatory on
the part of the gposite party to accept pleadings and documents by email. In such an

eventuality, hard copies of pleadings and documents will have to be provided to the

opposite party. In such circumstances, the plaintiff/ petitioner can be called upon to

deposit the chaes calculated based on the number of pages per defendant/respondent
which are required to be photocopied. This facility will be provided by the Registry on

a written request being made by the defendant(s)/respondent(s).

18.3. The Registry will communicatke objections, if any, regarding the cases filed by
email/SMS/web hosting to the concerned Advocate/litigant in person. After the
objections are cleared the case will be processed for listing and the Advocate/litigant in
person will be informed includinigy email/SMS.

19. General Caution

Email is not a secure medium of communication. Any communication transmitted by
email can be intercepted or read by a third party. An Advocate or litigant in person



seeking to transmit confidential or sensitidecument/material shall approach the
Registry for requisite assistance/advice.



APPENDIXT |
APPENDIXT A
APPENDIXT I
APPENDIXT A
APPENDIXT 1l
APPENDIXT IV
APPENDIXT V
APPENDIXT VI

APPENDIXT VIA

APPENDIXT VI

APPENDIXT VI

APPENDIXT IX

APPENDICES

List of Designated Counte¢Bor High Court).
List of Designated Counte(Bor District Courts).

Screenshots showing tipeocedure for registratiorfFor High
Court)

Screenshots showing the procedure for registratigior
District Courts)

Screenshots showing the procedure for converting a document
into an OCR searchable PDF.

Screenshots showing the procedure for appending single or
multiple digital signatures.

Screenshots showing the procedure for boakking.

Screenshots of the manner of accessing thdinenefiling
portal and for the filing Dthe main case and documents
including written statements, replies, replications, rejoinders,
affidavits and evidence by way of affidayiEor High Court)

Screenshots of the manner of accessing thdinenefiling
portal and for the fihg of the main case and documents
including written statements, replies, replications, rejoinders,
affidavits and evidence by way of affidavifFor District
Courts)

Procedure for filing of all evidence in the form of an electronic
record, such as audio and/or video files, etc.

Procedure for ofline filing of Caveat with screenshots.

Protocol formarking of electronic records as exhibits in the
course of the trial



ANNEXURE - |

LIST OF DESIGNATED COUNTERS

V  eFiling Center 1, Chamber No. 4, LCB-1 Delhi High Court
V  eFiling Center 2, Filing Counter Original Side,LCB-1 Delhi High Court

V  eFiling Ext. Counter, Facilitation Centre, Ground floor, Karkardooma
Courts, Delhi

V  eFiling Ext. Counter, Facilitation Centre 2, Ground floor, Dwarka
Courts, New Delhi

V  eFiling Ext. Counter, Facilitation Centre, Ground floor, Near Gate No. 2,
Patiala House Courts, New Delhi

V  eFiling Ext. Counter, Facilitation Centre, Ground floor, Rouse Avenue
District Courts, New Delhi

V  eFiling Ext. Counter, Facilitation Center Ground floor, Near Sub Post
Office, Rohini Courts Complex, Rohini Delhi

V  eFiling Ext. Counter, Filing Counter, Tis Hazari Delhi

V  eFiling Ext. Counter, Lawyer's Chamber Block, Ground floor, SaketCourt
Complex, New Delhi



ANNEXURET IA

Information regarding e-filing counters functioning in
Delhi District Courts

Patiala House Court

1) | Facilitation Centre (Admin Block)

2) Bail Section Counter (Admin
Block)

3) Facilitation Centre (Family Court

Building)

Rohini Court

Ground Floor, Near Post Office

Saket Court

Lawyers Block

Rouse Avenue Court

Facilitation Centre/Filing Section

Dwarka Court

Facilitation Centre-2

Karkardooma Court

1) | Facilitation Centre, Ground Floor

2) Porta Cabin near Police Chowki
outside the Court building

3) Porta Cabin near Police Chowki
outside the Court building

2 Porta Cabin near Police Chowki

outside the Court building

Tis Hazari Court

Facilitation Centre/Filing Section




APPENDIX-II

Procedure for

REGISTRATION




USER REGISTRATION AS: ADVOCATE

At the time of registration a valid Email Id & Mobile number to be
provided sothat electronic notification confirming the statusof online filing

canbe sent
HIGH COURT OF DELHI
e-Filing Management System
Log In
TO REGISTER:
Loginrp* : [}
Password * :
1. Click RARegister Manive

Enter the Validation code :

¢}

PartyIn-Per s

Submit

gin 1D and Password are case sensitive

2. You will be directed to the
Registration Page where you Not Register
can Register as an Advocate or Forgot Password 7 Click here.
a Party In-Person

Register as Advocate/Party In-Person,




USER REGISTRATION AS ADVOCATE:

THE REGISTRATION FORM

The registration form requests information about you.

1.) Select optionAdvocate HIGH COURT OF DELHI
e-Filing Management System
2. Enter our e-FILING :: REGISTRATION FORM
Bezr Cour?cil Enrolment =~ e & ot n-rerson =
Number and Bar Council Enrolment-No. [ J[__] vate ofenciment 77&‘
Date of Enrolment Name = = =
3.) Enter Your Personal  -ewa ] “MobileMo.
Information. Phone No.Off Phone No. Res.
Correspondence Address
4) Upload self attested max 250 characters)  *Pin Code

copy of Bar Councn |D/ Is Permanent and Correspondence are same ? s @ N
Bar Council Certificate

Permanent Address R
ax 25 s) *Pin Code

5) Enter Va”d CaptCha *Upload BarCoundil ID or Certificate Browse...

6) Click Register Button w\'dy

to register your profile

[4"]

Back Register



1.

After filling of
the detalils, click
on the

USER REGISTR

TION AS ADVOCATE

HIGH COURT OF DELHI
e-Filing Management System

iRegi st erumme

button.

A pop is
generated to
confirm about
the information
filled by you.

If all the
information is
correct click on
i OKO

el se on

button to correct ™

the details.

D U t *Permanent Address

e-FILING = REGISTRATION FORM

(&

Message from webpage

0 Are you sure you want to continue ...

Cancel

C:\Practice Directions Browse...

cleezer ~

Back Register



USER REGISTRATION AS ADVOCATE:

LOGIN INFORMATION

The login ID will

be allotted on the

next working day, \/ . s

only if the A mail has been sent at e-mail : xx00xx@xx.com.
applicatioln is Your Login ID & Password will be communicated after approval

found completein

all respects Please Click here to Login In



USER REGISTRATION AS PARTY-IN PERSON

TO REGISTER:

HIGH COURT OF DELHI
e-Filing Management System

1. Click i R e g iasAtvecatée

Party In-P e r s link 0
Y Log In

2. You will be directed to the
Registration Page where you can
Register as a Party InPerson

togintp* : [ ]

Password * :

19871 {\\\,]

¢

Not Registered ? Register as Advocate/Party In-Person.

Forgot Password ? Click here.



USER REGISTRATION AS PARTY-IN PERSON:

THE REGISTRATION FORM

FILLING OUT THE REGISTRATION : HIGH COURT OF DELHI

e-Filing Management System
1) Selectin-

Personradio
button.

e-FILING - REGISTRATION FORM

2.) Enter Your
Personal D I
Information Phone No.OF. Phone No. Res

e-Mai Mobile No.

3) Uploadself s Permanent and Correspondence are same ? YES @ NO
attested copy of
any Govt ID  ———  “Pemaneat Address
card

Browse...

4.) Click .

fiRegi ster txﬁnj

Button to e ]
register your
profile Back Register



USER REGISTRATION AS PARTY-IN PERSON

LOGIN INFORMATION

The login ID will
be allotted on the

next working day, \/ , .

; A mail has been sent at e-mail : xx00xxXx@xx.com.
only if, the . . .
application is Your Login ID & Password will be communicated after approval

found complete in
all respects. Please Click here to Login In



Register for efiling
for High courts / District courts in India
and Become a Digital Era Advocate

eCommittee
Supreme Court Of India

P
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Circulated by
eCommittee
SUPREME COURT OF INDIA




Register for efiling
for High courts / District courts in India

and Become a Digital Era Advocate

Register for efiling i 4

4

= Are you an advocate practicing in High court / District court of India ? *
= Do you want to file your case in the comfort of your office ?

= Do you want to file your case without visiting court complex ?

v/ Then choose efiling -the digital online filing process

= 10 step Registration procedure for Advocate at efiling.portal
www.efiling.ecourts.gov.in

= Visit efiling portal www.efiling.ecourts.gov.in and become
registered user by following the 10 steps hereunder

Getting started
"Before starting registration keep the following details ready"

= Details of your mobile number, email ID registered with court database

Details of your bar enroliment number
Digital photo in Jpeg/Jpg format size between 5 KB and 5§ MB

Identity proof (Any one Pan card / Aadhar card / Voter card / Driving License /
Bar Registration certificate in Jpeg / Jpg format size between 5 KB and 5 MB

Smart Phone / Laptop with internet connection

= As it Is a time bound registration you need to complete
within 18 minutes. Dont start registration without having
all the above details ready |

Lets start Registration

STEP: 1

Visit www.efiling.ecourts.gov.in

€200 7 W AN &= - @ nEoe =

oCammitten
Suprama Court Of India




HIGH COURTS & DISTRICT COURTS

E-FILING REGISTRATION

Please select

STEP : 2

select your <state>

= by clicking on the drop list (or)
= by clicking the state directly from the India map

USER-ID
Vsse-id

PASSWORD
Password
CAPTCHA

] l,,.,o'-"} €4 | Capicha
LOGIN

your password ?
your password 7

mm New User ? Register How Do | ?

STEP : 3

RECGISTRATION I

® ADVOCATE  PARTY IN PERSON

Click "Register” in the login page STEP : 4

REGISTRATION

Select the radio button "Advocate” in the
ADVOCATE @ PARTY IN PERSON registration form

wosiz  STEP S

? p=Fill up the following details

= Mobile Number *
»« Emall ID *

= (* The mobile number and the email ID that is registered with the court here the
advocate practices must be furnished. If mobile number and email id are not
registered with court database then registration will not be completed and in

© HIGH COURT © COURT ESTABLISHMENT that case contact concerned court for registering the same)

= Bar Registration Number of the Advocate

CHOOSE USER ID

Enter User Id For Login ?

HIGH COURT
Select High Court - = Choose User ID (your preferable choice)
CAPTCHA * Choose where you are Enrolled
"’;.'ng‘a €4 | Capicha = High Court / court establishment

= Choose the High court
GET OTP

= Enter the captcha
= Click "GET OTP"

= Check your registered mobile number and the registered email ID for OTP. You should
STEP : 6 receive 2 separate OTP in your mobile number and the email ID. In some cases you may
i receive one OTP in your mobile number alone, in that case enter the OTP received in

your mobile number and proceed further.




STEP : 7

Two OTP verlfication : If you have recelved Two OTPs, Enter the OTP
received in your mobile number and the OTP received in your email Id
In the respective entrybar and click verlfy OTP

(or)

One OTP verlflcatlon : In some cases If you have recelved one

OTP in your mobile number alone, then enter that OTP in the

moblle OTP entry bar and click verify OTP.

VALIDATE OTP m Erd e Fry it iy
MOBILE OTP Chooss Fle Ne Fils Chaoesn  Choows Rile Ne File Chavesn

= DT
% "

CAPTCHA Boluct I Proof Type
EMAIL OTP GET OTP

Entes Mobile Numbas 1

VALIDATE OTP

STEP: 8

STEP : 9 Fill other Details

Upload your Photo and ID

= Upload your Photo (in Jpeg/Jpg format ~ 77w = Password
of size less between 5 KB and 5 MB) WA
using "Choose file" option R g (Password must contain minimum 8 digit
« Upload Identity proof in image size less | -~ and must include 1 uppercase character,
than 5 KB and 5 MB using the "Choose . / ||\ ',/ 1 lower case character, 1 number, 1 special
file" option o character)

= Suppose you don't have digital photograph
just take a photo from your smart phone }
and upload N = First Name Last Name

= Other contact number Gender

= Date of Birth (DD/MM/YY)

« Address Line 1 Address Line 2
= City State

= Confirm Password

PHOTO D
*(IMAGE SIZE SHOULD BE *+(IMAGE SIZE SHOULD BE

BETWEEN}) 5 KB AND 5 MB, BETWEEN 5 KB AND 5 MB,
IN JPEG FORMAT INJPEG FORMAT

Pincode

2 0452 Seloct Id Praof Type ¥
CAPTCHA

= Similarly, if you don't have digital copy of your ID cards,
then you can take a photo or scan the ID cards using any
scan application and upload. Before uploading ensure
that your photo and the ID card are in the format Jpeg "
or Jpg and in size between 5 KB and 5 MB STEP : 10
= Then you have to choose the type of ID card uploaded i.e. SR ente:s e ca;:tcha code given in box and
Pan card / Aadhar card / Voter card / Driving License / click the “Register” button to complete the

Bar Registration certificate from the drop box. Registration process. You will finally get the message
"Registered Sucessfully"

You have sucessfully become a registered Advocate of efiling
Welcome to the digital world of efiling of High Courts / District Courts of India
Start efiling you cases from the comfort of your office
Circulated by

ecommittee

Supreme Court of India



APPENDIX-I

Procedure for

converting a document
into an OCR searchable




There are many free & trial version software available online that can be
downloaded from internet for creating OCR in PDF files. These includes
PDF -XChange viewer, Acrobat Adobe,Abbyy FineReaderetc.

Open the PDF file containing a scanned image you wish to Convert in
OCR Format

Using PDF XChange Viewer i free

] PDF-XChange Viewer
= Fle Edt View Document Comments Tooks Window Help

Fromthe main &eed . 3o i Do, im0 -0 ), e 8%,
menu, select
fOpert A
fOpen an
Existing
Documeniih
Open any PDF
Document

il




=]

=] testfile - PDF-XChange Viewer =

© Fle  Edit r.s--ammns Teoks  Window Help

P b5 e Y sl Y G S, Rmen- 153 w9 5 Q. S
[ TR i

Btract Pages— iy
Delete Pages... CTRL+SHIFT-D

From the main o e
meny select s

|

@ tetach aFile. .
d_Docume”tA : FIR No. 614 deed 1.4
GDCR Pageéd | Us- o e

11.02.2014

The present DAR filed today. It be checked and registered.
Injured is absent.

R1/driver Paramjeet Singh is present.

Devraj, son of owner Smt. Keshbala W/o Late Kartar Singh

is present.

10 HC Ram Niwas with case file.

Brief facts mentioned in the DAR are that on receipt of DD
0244 an D 1 014 at PS Ma-unr Vihar reearding an accident in frnt of

>
1# optens - He 17 [P HIY DRI EEL-



] - e Viewer - olEH
S e I @me  File EGt View Document Comments Took Window Help — EB i
Rang@] :Jm::'—'ﬂjﬁ'maé-)""ﬁ'; LY Y BE, Azen- g F) w0k -Q T D, B

=1}

OCR Pages

Page Range:

@
Selected Pages

) Current Page

O Pages:

Select
fiRecognitioni

fotal 1 pages)

start of the document. For example, type 1. 3, 5-12

Summary: 1 selected of 1 pages

Recegnition
Pimary Language: English | Mol
Accurcy: |Medaum v

Se | ©uctgufi

Image Quality
at least 300 dpi

Output

PDF Qutput Type: | Preserve Original Content & Add Text Layer

misges Quality: | 300 ~| dpi

S K Cancel

Cli

Brief facts mentioned in the DAR are that on receipt of DD

na 264 an D 1 ON14 at PE Masuur Vihar ssoarding an accidant in frant af

5
- 1P optons - Hd ' b HOD DEmH=L-




testfile* - PDF-XChange Viewer - a

&
© File Edit View Document Comments Tools Window Help QB Coeon oets
S @D Q- G Y @B, Rzenn - ) W% QT O, RO

FIR No. 6/14 dated 3.1.14

PS : Mayur Vihar

U/S : 279/337 IPC
11.02.2014

10 HC Ram Niwas with case file.

Brief facts mentioned in the DAR are that on receipt of DD

na 9RA an 2 12014 at PR Maunr Vihar reaarding an accident in frant nf
2097x3008cm <

Options ~ A 0 e NGO s0Em

b v

EE




APPENDIX - IV

Please go to the websitehttp://cca.gov.in to get
the list of Licensed CAs

PKI Framework Root CA of India Licensed CAs Root Certificate CA Certificates eSign Guidelines

Home » Licensed CAs

Licensed CAs

1. Safescrypt
2. IDRBT
3. (n)Code Solutions
4, e-Mudhra Licensed CAs - Disclosure Records
5. CDAC
B SAFE S (n)Code smudhr

i g e emu ra
el SCRYPT DRB s, (& T seiveree
7. NSDL e-Gov the confidence to do more ety

Sl Si-ro) Copricon®  EANSDL ~ “VelGN:
o e cdaC pricorn® Y NSDL VWV SIGN

11. RISL (RajComp) 4
12. Indian Army c c \ !COW'_ d
13. IDSign Indian Alr Force 2-BOVERNANCE SEAVICES INOIA LIMITED RISL INDIA ARMY
14, CDSL Ventures
15. panta Sign I) <5 st vornees turen o %nicsisn
CA Services Overview ;
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Procedure for Digital Signature

Using PDF Signer.

PDF Signer - Registered to DELHI HIGH COURT

File . Togls Help

. Sel ect A single PDF
document 0 Gk A Select the Digtal Cenficate.. | | Create Cetficate
Folder with PDF O Asinge PDF cocument @ Afolder with PDF documents Curent certficate was issued to: Javed Akhtar, Valid untit
d ts gt SR e e
6cume n% C:\Users \admin\Desktcp INPUT | Location Moeeh Sore. )
[7] Password to open encrypted documerts Digital signature hash algorithm:  SHA1 v
Select Source o [ oty POF cocument
nﬁ | C\Users \admin\Desktcp \OUTPUT Ne changes allowed
Select Destinatio Buthpanix AR
Signing reascn . FA Time stamp document Time Stamping Settinge...
Signing location ] (L] Encrypt documert
Restore Defauts Apoly Dotal Signature Ext

Number of PDF documents: 2 Version: 8.5



Certificate

2. Select your
Name.

3. ClickOK

% PDF Signer - Registered to DELH

1. Select Digital g

IGH COURI
al Certificates
Sekect the digtal cerifiicate used for digtal aignature

® Windows Cetificate Store
Cetficatzs Availzble on Meroscft Sicre

Smart Card P

() PFX digital cerlificale file

PFX Cartficare File

FX file pessword

Show

Cedtfficate Information

ssued to: Avinash, lssued by: Avinash . Valid unti: 12-Aug-18, Cedficate
Service Provider: Microsot Enhanced Cryptogrephic Provider v1.0

[ holude cenf i

1 - Long Ter g1 LTV)

[ T] cme

| Create New Cotfcate...

=N

} 51

| el e Dol Certicate | | Crete Corfcse

Cument cetficate was iseued to: Avnach, Vialid unti:
12-Aug-18. Certficate Sevice Provider: Micosoft
Enhanced Cryptographic Provider v 1.0, Locaton:

Vicrosof: Store.

Diotd sunaiurs hash aigoiibm. | SHAT v|
[ Cetéy PDF documart

No changee alowed

[ Vieblo signature box | Signature Appesrance...
[ Time sarp cocurent | Time owping Settings .

[7] Encrypt document: Encryption Settinga. ..

Aeely Digtal Sgraturs | | Ext

Version: 8.5 .:f




| % PDF Signer - Registered to DELHI HIGH COURT -

[[Fie] Toois  Help

Dignaly sign: | Salect the Dignal C: . | [createc
@® Asngle PDF document () Afoider with PDF documerts Curent cettficate wes ssuedto: Avinash. Vlid urti-
T 12-8ug-18, Cenfficate Service Provider: Microsoft

. Enh d C hic Provider v1 0. Location

I | | Microscft Store.

] Paceword to opan ercrypted documante: Dugtal signatre hash algortrm: | SHA1 .
| Desrsten: ] Carify PDF document \ appearance
=1 | N changes alowed %_,/
|Eumhng|anbm |ngnhpm.. |
,  Sanngreason: | ~| (A Time storo documert | Time Stamping Sefiings.
N | | Ol ot e
Festore Defafts | | Aocly Dightol Sicratre ~ Ext |
| PDF Signer Version: 85 :




Configure Signature Appearance

Ewmn?aoe All Pages "I Zwmmmmmhg.mm.wh&)
Posttion Fonts Configure Signature Box
Bottom Left [ Fortsize: 10 5| [ Rightto Lefttext [ Name from digtal certficate | [] Entire certficate subject
[J Reason [} Location
Standard forts:  Times-Roman v p—
Signing ; v
(] Custom posttion ] Date ")defovma d 53|
Mads: [30 | wiah: (85 | L] Usea custom fort Digitally signed by:
Yawis: [0 | Hegn: [50_| —
By:  |tally signed by:
[[] Place an image on the signature box ow——
Reason [ |

Restore Defaults

0K Cancel




B PDF Signer - Registered to DELHI HIGH COURT

File Tools Help

Digitally sign: Select the Digttal Certficate.. Create Certficate ..
O Asingle PDF document (@) Afolder with PDF documents Cument certificate was issued to: Javed Akhtar, Valid until;
[ 29-Dec-19, Certificate Service Provider: Microsoft

I Enhanced RSA and AES Cryptographic Provider,

.. | [C:\Users\admin\Desktop\INPUT Location: Microsoft Store.

[] Password to open encrypted documents: Digtal signature hash algorithm:  SHA1 v
Desstiostianr: [] Cestfly PDF document
.| [C:\Users\admin\Desktop\OUTPUT | Nochanges allowed

[ Visible signature box [Smmeﬁopeuu\oe ]

Signing reason: \ v] [ Time stamp document = Time Stamping Settings...
Signing location: | | O Encrypt document
Restore Defauts | ooy Digtal Sgnatwre | Ext
Number of PDF documents: 2

Version: 8.5 .




1.

Go to
Destination
Folder &
check
Digitally
signed PDF
File

. PDF File After

Digital
Signature
Digital
Signature

IN THE HIGH COURT OF DELHI AT NEW DELHI

+  ABCXYZ2020
X
Throuzh
versus
Y
Through
CORAM:
B
ORDER
% 01102019

OCTOBER 01, 2019

ABC XYZ2020

... Respondent

Pagelofl



APPENDIX-V

There are many free software program available online that can be
downloaded from internet for creating bookmarks in PDF files. These
includesFoxit ReaderAbbyy FineReaderAdobe Acrobat etc.

FoxitReader(Using for Bookmark)
Download the software from website
https://www.foxitsoftware.com/pdfreader. The software program

may be downloaded by clicking on FrEexitReader Download link
available on website.

foxit_

Foxit Reader

Industry’s Most Powerful PDF
Reader




Open the PDF file to Bookmark

Using Foxit Reader 1 free trial

fal Les £ = & =
Select& Open Home | Comet Edt FI&Sgn  Orgenze  Comment View Fom  Protec  Shae  Connect  Accesbity  Meb (O Telme.. [q-|Fnd Pl a-n-
- s - B |
I} i s
the PDF : B G| 0 Ep
San Purchase Subscrbe Manage
= N How

document to = e
make &
bookmark PR .

Organize ~  Newfolder

X Favarites Hame i
a i

8 Downloads can

B Desitop

[ getorder (1025185,

& Recentplaces [ o402cooss7iama

[E e
B Desktop
#% Homegroup.
Boc B ==
: ';"‘ = . €] wow-delhihighcou...
5 Adminisretor re) (€] UKG-M-1 Final
& Deskiop v e
. 38 items
File name: w | Common Files (*.pdf * fdf "4 v

Open Cancel

A @



Using Foxit Reader 1 free trial

Right-click the
selection and
click Add
Bookmark8

on the shortcut
menu or Press
Ctrl+B A
on Add
Bookmark
(Bookmarks
panelwill open)

N

1.

Note :

Fl& S

/ oot
Read Mode

Oiganze  Comment

Fral Instructions.pdf - Fok PhantomPDF £ = @ =
Vew Fom Pt Share  Comect  Accesbity  Heb Q) Telme.. v Fnd Ple- a-n-
A, Bl ™ Rnetr [ A e B AR = (23
T, &l =) ol o i s
DB T M b OB W L. B %
Bt Edt | Typewrter Highight Rotate san Qui Subsrbe Manage
= [

Text Object~ F;

nal Instructions.pdf X M
—
Paste OV
*° IGHER JUDICIAL SERVICE EXAMINATION - 2019
e Instructions
Full Screen Fi1 PARTI
& Zoomin e h
Acandide zo0mout e tcar at the examination if he/she is :
(@) T Actial Sz s 50
(b) i Page @0 15 an advocate for not less than 7 years;
vid? . .
(c) - e S ed the age of 45 vears as on st January, 2019 ie. the 1st day of January of the year in
W ReERRE GRS pointment are invited.
Thecan o= Ve tamination should ensure that they fulfill all the eligibility conditions for admission to the
eXAMing S Pt a1l the stages of examination, for which they are admitted by this Court viz. Preliminary
Examind .. cwp Xamination (written) and the viva voce shall be purely provisional. subject to their
satisfyin,  ges v conditions. If on verification at any time before or after the Preliminary Examination
(objectiv — itten) and the viva voce, it is found that the candidate does not fulfill any of the eligibility v

17 ML EEHEZE 1 -0 ——0




Using Foxit Reader T free trial

1. Type the name
of your Bookmark

T,y

2. By default, the
newly created
bookmark will
point to the start
of the current

page.

Start
Bookmarks.

B2 kR

=

> O

e

3

&= Fnal Instructions.pdf = - Faxit PhantomPDF B =
Bt A&Sqn  Ogence  Comment Protect  Shae  Comnect  Accessbily e Q) Telme.. i-|Fnd

T Orrpge Y A 12745% @ TI T MR wha Aasate
- e [ Product Info

. Typewier Highight n Quick | Purchase S

sge FLFEVSbE Now

Final Instructions.pdf * x

X

A K

Notfe :

1

o

Comment

DELHI HIGHER JUDICIAL SERVICE EXAMINATION - 2019
Instructions
PART-T

A candidate shall be eligible to appear at the examination if he/she is -

(@)
(b)
©

a citizen of India;
a person who has practised as an advocate for not less than 7 years;

a person who has not attained the age of 45 years as on 1st January, 2019 ie. the 1st day of January of the year in
which the applications for appointment are invited.

The candidates applying for the examination should ensure that they fulfill all the eligibility conditions for admission fo the
examination. Their admission at all the stages of exammation, for which they are admitted by this Court viz. Preliminary
Examination (objective), Main Examination (written) and the viva voce shall be purely provisional, subject to their
satisfying the prescribed eligibility conditions. If on venfication at any time before or after the Preliminary Examination
(objective), Main Examination (written) and the viva voce, it is found that the candidate does not fulfill any of the eligibility
conditions, hisher candidature for the examination shall stand cancelled without any notice or further reference.

Rule 11 of the Delli Higher Judicial Service Rules, 1970 referred to in the Application Form reads as follows

DISQUALIFICATIONS :

)

No person who has more than one wife living shall be eligible for appointment to the service.

ML 9EE

17

!

127.45% ~Q ———@



APPENDIX-VI

Procedure for accessing

the online web portal and
electronically filing




JELHI HIGH COURT WEBSITE

re | delhihighcourt.nic.in/index

Pt Ema Bookmark Select Theme Il I

[

QGO Search Q

High Court of Delhi

Home | History | Judges | Calendar | Multimedia Resources | e-Library | Registrars | Feedback | FAQs | Links

1) Go to
Judges' Roster
VWW o Display Board Latest Announcement

+ Pronouncement of Judgment

.2020.

Reports & Publications

2) click on e-filing link s U b S
Nominated Counsel 2n06.05.2..
List of Common Objections
Case Categorization 3
Notfoations & Practice Dirsctions THE MAHATMA £ Public Notice

OFFICE ORDER
REGARDING EXTENSION
OF SUSPENDED

Case [ Filing Status

Judgements FUNCTIONING OF DELHI
® HIGH COURT TILL
SO0 ! Judgements e-Filing 17.05.2020 , more
-
Certified Copies
Downloads
Public Notices - " : To download info.
Cause List Virtual Tour :
Court Rules >
RT

Disposal of Old and
Summary Cases of
the District Court

Ve,

Assets of Judges

Case History



LOGIN

Only RegisteredAdvocate/ Party In Personcanfile the cases

HIGH COURT OF DELHI
e-Filing Management System

Log In

1. Please Enter Login

Logintp* : [ ]
Credentials & Click Submit

Password * :

10078 \128

Enter the Validation code :

¢}

Submit

Not Registered ? Register as Advocate/Party In-Person

Forgot Password ? Click here.



First Time Login

HIGH COURT OF DELHI
e-Filing Management System

When login first time in e-filing
- First Time Log In
System user W|" be prompted to Please Change your password
change the password
Login ID * : D12341998

Auto Generated Password * @ *®x#kikksink

ew Password * : eesessses

Confirm Password * :

Change Pasfword
IS

Site: best viewed in 1440 x 900 on Microsoft Internet Explarer



Guidelines for usage of password

A Sharing Login IDs and passwordis prohibited. Accessto the online application accountis restricted to the
individual/firm to whom that accountis assigned

A Do not share password with anyone.
A If youfail to Logout your accountwill be locked & activated after 30 minutes.

A As a user of the E-File Application, you can changeyour passwordanytime. However it will be mandatory
for the new userto changethe passwordat the time of first login.

A A valid E-Filing Application passwordmust be at least eight characters in length and contain at least one
specialcharacter one capital letter & one number.

A The password should not be the sameas or a subsetof your User ID. Other methods of protecting your
password identity is to make sure that it is not easily discernible, suchasa common name or location and
should not be postedor stored in a location easilyaccessibleby others.

A If you forget your password,you may resetyour Passwordby using Forgot Passwordlink .



AFTER LOGIN

1) Afterlogin to (_e-filing e
system you will get the e-Filing Management System
status of the cases filed
under different

categories MAIN, ioon e-Filing (fresh cases)
APPLICATION , v efilng
DOCUMENT & ) + 1. Main Case
DRAFT B

2.) There are two main ESZEE + 2. Application
menu items et o
I) e-Filing :-Under this ié%ﬁ:ﬁﬁmmm + 3. Document
menu there are following CHANCE PASSWORD
sub-menu items LOGOUT . 4 Vakalaimama
V 1. Main Case
V 2. Application . 5. Caveat

V 3. Document
V 4. Vakalatnama
V 5. Caveat



FTER LOGI!I

ii) Inbox : - Under this menu
there are submenu items

V 6. Main Case Inbox

V 7.Application Inbox

V 8. Documentinbox

V 9. Caveatlnbox

V 10.Previously Filed Cases
V 11. Draft Inbox

V 12. Caveat Match

V 13. Add Reference No for
mentioned cases

PROFILE

CHANGE PASSWORD

LOGOUT

HIGH COURT OF DELHI
e-Filing Management System

6. Main Case Inbox 7. Application Inbox
Main Inbox Application Inbox
Mo of Files o, of Fles
) 123 48 !
RUTIN TE——— e y— TN T e s e
e 1) - ok
i Wi
8. Document Inbox Draft Inbox

Document Inbox No. of Files

o Files



E FILING

Click on the link c—Filing — 1. Main Case

HIGH COURT OF DELHI
e-Filing Management System

o
6. Main Case Inbox 7. Application Inbox
Main Inbox Application Inbox
PROFILE
« e-Filing No. of Files No. of Files
= 1. Main Case ) 1 2 3 4 L] e 0 12 3 4 5 @ 7 8 © 10 11

=2 Application
= 3. Document

= 4 Vakalatnama SCRUTINY () SCRUTINY (1)
-5 Caveat
« Inbox
« 6. Main Case Inbox
DEFECTIVE (1 DEFECTIVE 0
= 7. Applicalion Inbox ) — »

« 8 Document Inbox
9. Caveat Inbox

= 10. Previously Flied Cases € = FILES
= 11, Draft Inbox

= 12, Caveat Matehiny
= 13 Add Reference No for Me|

CHANGE PASSWORD

LOGOUT

8. Document Inbox Draft Inbox

Document Inbox Mo, of Files

No, of Files

0 1 2z a3 4 o 8 e 10N

DRAFT (1)

SCRUTINY (11)

DEFECTIVE (1) | rlL[']
- S



E FILING

Step 1 On completion of form of MEMO OF PARTIES, click on the button Next.

1. Enter Petitioner / Plaintiff
details

HIGH COURT OF DELHI
e-Filing Management System

2. To add another Petitioner/
Plaintiff details click on
AfADDO.

3. Enter Respondent details.

4. To add another \

respondent details, click
on AADDO.

\

Lofa 1| | MEMO OF PARTIES [ next
OR
Plaintiff/Petitioner * Father/Husband Name Address* e-Mail =
0 PNB HOUSING FINANCE DELHT [PNB@PNB.COM 23378654
M Remove|
$ 3 Father/Husband Name Address* e-Mail =z E
O CHANGE BOARD OF \ND\A‘ UTTAR PRADESH =XCHANGE@XX COM 23454323 ‘
0 STATE OF NCT DELHI ‘ ‘ DELHI NCT@DEL.COM 32459808 ‘
Add Remove|

Next



SE FILING

Step 2 Now the screen for filling other detail will appear with the Petitioner and
respondent details as you had entered in the previous screen.

MSelect Case Type HIGH COURT OF DELHI
(Mandatory) e-Filing Management System

After f_iIIing above_ fields you [ | 20f3 | | FILING DETAIL previous [4] Ng

may fill the following as per

your requirement. TITIONER: | PN HOUSING FINANCE

A Impugned Order A R U ‘ VS EXCHANGE BOARD OF INDIA & ANR.

A Nameof Organization iR [Seat _____ I 2
N Year [2020 ®Urgent OoOrdinary O Jail

A Constitutional Case Catagory 1 |[Setect ]

A Criminal . |[setoct~]

A Land Acquisition Is there any Similar Matter: D‘

A Tax | — e —

A Motor Accident impugned Order || Name of Organization || Constitutional || Criminal | Land Acquisition | Tax | motor Accident || Acts |

A Acts Previous  Next

You can choose any option to fill and can go to the next page anytime.



E FILING

Step 2. Impugned Order = To use this option Click on Impugned Order Tap

HIGH COURT OF DELHI
e-Filing Management System

[ [ 2of3 [ ] FILING DETAIL previous (4] [»]

Next

PLAINTIFF/PETITIONER: | PNB HOUSING FINANCE

DERERRZS BIHHES BN BERUIE | VS EXCHANGE BOARD OF INDIA & ANR.
Aselect Court Name

Case Type® [W.P(C) - CIVIL WRITS v
Year |2020 @ Urgent OoOrdinary O Jail
H Case Category 1 ||44OG” MISCELLANEQUS MATTERS PERTAINING TO OTHER QI
[Enter Case Details
2 ||Selecl

Similar Matter: [] |

ZEnter Decision Date & Statutes InvolV I | durisdiction Value :[ |
Select the decision e of Organization || Constitutional || criminal | Land Acquisition | Tax | Motor Accident || Acts |

impugned Order ||

Court Name [select |
Decision Date = Decision

Previous Next



Step 2. Name of Organization— To use this option Click on Name of Organization Tap

HIGH COURT OF DELHI
e-Filing Management System

| 20f3 [ | FILING DETAIL previous (4] [*]

Next
PLAINTIFF/PETITIONER: |PNB HOUSING FINANCE

DEFENDANT/RESPONDENT: | VS EXCHANGE BOARD OF INDIA & ANR.

Case Type~ [W.P(C) - CIVIL WRITS v
Year [2020 ®Urgent O Ordinary O Jail
. . Case Category 1. |\4400~ MISCELLANEOUS MATTERS PERTAINING TO OTHER Ol
Z‘Enter Organlzatlon
2. |\5elec|
Name

Is there any Similar Matter: [] |
Statutes Involved ‘

|surisdiction vale :[ |

er || Name of Organization || Constitutional || criminal | Land Acquisition | Tax | Motor Accident || Acts |

Previous Next



Step 2. Constitutional = To use this option Click on Constitutional Tap

HIGH COURT OF DELHI
e-Filing Management System

i >
| 2o0f3 | | FILING DETAIL previous [ [

Nexi
PLAINTIFF/PETITIONER: PNB HOUSING FINANCE

DEFENDANT/RESPONDENT: | vS  EXCHANGE BOARD OF INDIA & ANR.

Case Type* [W.P.(C) - GIVIL WRITS ~
Year |2020 @ urgent ordinary O Jail
i Case Cat 1 -
fEnter Details ase Category [4400—- MISCELLANEOUS MATTERS PERTAINING TO OTHER Ol
2. [Select
Is there any Similar Matter: [
Statutes Involved | |Jurisdiction valwe : [ |
ugned Order || Name of Organization || Constitutional || criminal | Land Acquisition | Tax | Motor Accident || Acts |

Title Statute Rule

Previous Next



E FILING

Step 2. Criminal = To use this option Click on Criminal Tap

HIGH COURT OF DELHI
e-Filing Management System

[ [ 2or3 | | FILING DETAIL previous (] [»
Nexi
PLAINTIFF/PETITIONER: PNB HOUSING FINANCE

DEFENDANT/RESPONDENT: | v EXCHANGE BOARD OF INDIA & ANR.
ASelect Police Station Case Type- [WP (©) - CVIL WAITS

s
Year 2020 ®uUrgent O Ordinary O Jail
ZEnter FIR No. ———
Zenter FIR Date

‘44[!(}' MISCELLANEOUS MATTERS PERTAINING TO OTHER OI

. 2. [Select
Enter SeCtlonS Of IPC Is there any Similar Matter: (|
tatutes Involved [ | Jurisdiction Value :[ |
| imbugned order || Name of Organization || constitutional || criminal | tLand acquisiion | Tax | Motor Accident || acts |
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